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This is a second application filed by the official respondents for
extension of time in the matter of implementation of the judgment and

order dated 19.11.98 passed in O.A. No. 699/97.. It is found that the

official respondents had earlier filed two M.As bearing Nos. 195/98 and.,

196/98 - oné for extension _of time for implementation of the judgment
and other for condonation of delay for filing the said M.A. 195/98. The

aforesaid M.As vQére disposed of by this Tribunal by an order dated 19.11.98.

Ffom the order dated 19.11.98, it is found vthat the similar p(ayér has
been made therein by- the official respovn‘dents stating that all the
formalities are going to be cofnpleted within a very short period and
the payment will" be made very soon. On the basis of the said subr'nission
made by the ld. counsel on behalf of the official respondents, this Tribunal
had granted extension of time of two months from 19.11.98. Despite
that, the respondents hid not comply with the direction contained in the .
)
' <
respondents in M.A. 195/98 at the time of disposal on 19.11.98/, was not
complied with. 'Thé- instant appliéation has been filed by the official
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respondents with, similar relief statmg m~—which that the respondents
concerned have no knowledge regardmg occurrence of vacancy under CE
Eastern Command and as such- it will not be possible for them to take
necessary "steps for promoting the applicants to Stenographer "Gr.ll in
the absence of vacancy under CE Eastern Cornmand. It is also stated
that. there. is no vacency in the cadre of stenoprapher Gr.l! thereby' they
are unable to gi\;e the benefit of the judgment unless a fresh vacancy
is occurred.

2. Mr. De, 1d. counsel appearing on behalf of the applicant in O.A.,

resisted the claim of the official respondents.

3. Ms. Banerjee, Id. counsel _on behalf of the official respondents
P

strenuously argued before us. &fe submits that further time of six months
- ﬁ//

rnay be.' granted w.e.t. from 18.1.99 for full compliance with the direction
given by .the Hon'ble Tribunal in their judgment and order dated.19.11.98.

4, We have considered the submission of the Id. c‘ounsels of both the
parties and;we hat/e gone through the application. We find that the
respondents are' guilty for l?ches in the mater of implementation of the
judgment. No action has been taken for removal of the grievance of

.

the applicant on the basis of the dlrectlon contalned in the Judgment.

F M
" On the contrary, they have taken'Lsome technical plea that there is Zvacancy

in stenographer Gr.ll in this case,

5. |n view of the aforesaid circumstances, we find that inaction and
laches on the part -of the respondents in the matter of lmplementatcon
of the judgment does not speak well, ;:__Elﬁj‘)for the interest of justice,
we are allowing six months time to the official respondents, as prayed
in this application, w.e.f.. 18.1.99 which will end.on~31.7.99. No further
extension of time will be grented. I‘QAe'Tférwe also tind that the applicants
(in O.A.) were_suffering due to non-compliance of the judgment. Thereyby
we allow the prayer subject to payment of the cost of Rs.500/- to each
of the appllcants. it wull open to the respondents to deduct the aforesaid
l%ount of costs from the officials who are found to be responsible for

this delay.
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